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8hri 8, M. Banerjee (Kanpur): 1
would like to know whether it is a
fact that apart from this accident, the
working of this Light Railway, spe-
cially this particular line, is so bad
thut it excites horror than pity and,
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if s0, whet'r Government propose tor
nationalise and take over this parti-
cular line.

Dr. Ram Subhag Singh: It is not
connected with this. But that is a
matter which we will consider sepa-

ratlely.
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Shri Linga Reddy (Chikballapur):
There was another accident on the
14th of November in the same Rall-
way, brought to the notice of the
Government through a Calling Atten-
tion Noticee May 1 know the reason
why so many accidents occur in the
North-Eastern Railway?

Dr. Ram Subhag Singh: That is not
a fact, The saccidents have come
down

1227 hra.
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING THEL ACTION
TAKEN BY GOVERNMENT ON VARI-
OUS ASSURANCES, PROMISES AND
UNDERTAKINGS GIVEN BY MINISTERS

The Mirister of Communications and
Parllamentary Affairs (Bhri Satya
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Narayan Sinha): I beg to lay on the
Table the following statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by Ministers

during the vadious sessions shown
against each: —

(i} Suppl tary Stat No.

II.—Twelfth  Session, 1865

(Third Lok Sabha).

{ii) Supplementary Statement No.
VI.—Eleventh Session, 1865
(Third Lok Sabha).

{iii} Supplementary Statement No.
XII.—Ninth Session, 1064
(Third Lok Sabha).

(iv) Supplementary Statement No.
XV.—Fifth Session, 1963
(Third Lok Sabha).

Supplementary Statement No.
XXI.—Second Session, 1962
(Third Lok Sabha).

(v

(vi) Supplementary Statement No.
XV.—Fourteenth Session,
1861 (Second Lok Sabha),

[Placed in Library.
5272/65 to 5277/65].

See No. LT-

Shri Harl Vishnu Kamath (Hoghan-

gabad): I rise on a point of clarifica-
tion.

You will be pleaseq to recollect
that earlier in this session, on a simi-
lar occasion, I had raised this issue
which I propose to drive home today.

The Lok Sabha Secretariat, under
your guidance, formulated an exhaus-
tive and & revealing analysis of the
position with regard to these so-called
assurances, promises and undertakings
by wvarious Ministers on the floor of
this House. The P.T.I. and U.N.I mes-
sages dated October 8, carried by al-
most all the big and good newspapers
of this country, show a very sad—
almost a pathetic—state of affairs with
regard to the implementation of the
assurances, promises and undertakings.

DECEMBER 1, 1965
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1 will not waste the time of the House
by reading in ertenso the Lok Sabha
Secretariat’s analysisy it is indeed a
revealing note. I would only like to
draw attention to the fact that, even
at -this late period of this third Par-
liament’s tenure—in the fourth year
of the tenure of this Parliament
of the assurances given in the first
session of 1962, i.e. about 3§ years
ago, two remain unimplemented.
Also the Lok Sabha Secretarist's
analysis shows that, of 2,160 assur-
ances given since the firsl session of
the present Lok Sabha in 1962 till the
last budget session of 1965, 311 still
remain outstanding. As the Press note
shows, the Lok Sabha  Secretariat
has requested the Ministries.. ..

Mr. Speaker: He will kndly wait
for a few days more.

Shri Hari Vishnu Kamath: 1 would,
therefore, request you to ensure that
this House iz not cheated of its rights
and to see that on the last day of this
session & statement is laid gp the
Table of the House explaining as to
why the Ministries have not imple-
mented the assurances.

Shri Dajl (Indore): T will not go
into all the points, 1 will submit
through you only one point, one very
pertinent question as to the foreign
exchange spent on the tours of Min-
isters and officials which has been
pending for u long time. This is the
third time that we are raising it in
the House and each time we are told
that it is being compiled. It does not
require compilation for such a long
time, 1f the question is really incon-
venient for the Government to reply,
are we to understand that inconveni-
ent questions can be postponed by the
Government till such time that they
can reply. I want to know why
this particular question has not yet
been replied. What is the difficulty?

Shri S. M. Banerjee (Kanpur): 1
would invite your king attention to
the first question, raised by Shri Daji,
for 1964 regarding the foreign ex-
change spent on the visits of Ministers
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Deputy Minigters and officials to
loreign countriea That was for 1064,
<Al that t'me Shri Bhagat said that
the information was being collected.
Then the question came ten days
before; that was pertaining to 1965. For
both these questions the answer was
that information was being collected.
Am I to understand that either they
have spent so much that they do not
account for it or they do not spend
any amouni? And you had said in
thin House that you would ask the
Minister 10 make a statement.

Then, there waus another assurance
given in this House Shri A K Sen,
the Law Minister had made a state-
ment here in support of Shri T. T.
Xrishnamachari and said that Shri
T. T. Krishnamachari had severed all
his connections with Messrs. T, T.
Krishnamachari & Co. in 1842, and
at that time, it was resented at by
me. 1 had also written a letter to
yuu about moving a privilege motion
against the hon. Minister and reques-
ting you to ask the hon. Minister
t0 make certain corcections But he
did not have the courtesy iv even cor-
rect the statement

A third assurance tha! was given
s this. When we had raised gques-
tion after question regarding the de-
teption uf political party workers
under the DIR, we were tuld in this
House and we were assured also by
the Home Minister Shri Nando and
also Shri Hathi that the Central Gov-
ernment were not responsible for the
arrest of those persons either in Ben-
gal or in Kerala, whether it be the
Lett Communist party workers or the
Sociallst  party workers and so on.
We had not tabled any questions
and we had not moved any
adjournment ' motions ete. in view
of this definite assurance from the
Home Minister. But unfortunately it
bhes been brought to our notice in
today’s npewspapers that & Division
Bench of the Allshabad High Court
hes given 5 judgment and ordered
ten Left Reds in UP to be set at
3043 (ai) LSD—§
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liberty. "!'.Ize‘ news
follows: —

“10 Left Reds in UP. ordered
tu be set ut liberty. -

Division Bench of the Allahabad
High Court today set at literty 10
Left Communist leaders detained
in various district jalls in UP,
They had been detained under the
orders passed by the Union Gov-
ernment on August 1, under rule
30 (I) (B) of the Defence of
India Rules.”.

] want g definite answer on this
point.  In the light of this news,
whatever assurance has been given
by the Home Minister was not cor-
rect. If that is correct, then this
House should not be assured like that,
because the Central Government had
a full hand in it and all those persons
had been arrested under instructions
fram the Central Government ang the
State Government are not to be blam-
ed for that

Mr, Speaker: ] am not concerned
with that. The secong point about
Shri T. T. Krishnamachari does not
arise at all, and it is not for me 1o
make inquiries. ...

Bhri B. M. Banerjee: I had written
to you also. ...

item reads ws

Mr, Speaker: He may write o me
several letters saying that such and
such & Minister has said sguch and
such a thing and that is not being
enquired into. But it is not for me
to make inquiriex.  The Minister can
be censured or the Minister can be
removed, or g vote of censure can h:
moved or & no-confiderice motion ca¥
be moveq against the Minister. But
I cannot hold an inquiry into the
aspets. That is not my business

Shri 8. M. Banerjee: I rise to &
point of order.....

Mr. Speaker: No, I am not allow-
ing him.

Shri 8. M. Banerjee: 1 had got a
letter from you to the effect that you
had disallowed this privilege motion
and you had said thgt you had pass-
ed on the letter, i
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Mr, Speaker: The hon. Member
can write to me and 1 shall make en-
quiries about it

Shri §. M. Banerjee: That was the
letter that 1 got from the Secretariat.

Mr. Speaker: He had given me a
letter gnd 1 had passed it on to Shri
T. T. Krishnamachari, and if he has
anything to say he might also say it.

Shri S. M. Banerjee: Not to Shri
T. T. Krishnamachari; you had pass-
ed on the letter to Shri A. K. Sen.
I have nothing against Shri T. T.
Krishnamachari, Shri A. K Sen was
the person who had misled the House.

Mr, Speaker: Shri A, K. Sen is
abroad and he is not here, We can
see when he comes back.

Shri Harli Vishnu Kamath: Is he
still trying to convince South America
about our position on Kashmir?

Shri Satya Narayan Sinha: 1 can
appreciate the anxiety and the insis-
tence of some of the hon. Members
over the fact thal certain assurances
have not been implemented. For
the information of my hon. friends,
I would like to tell them the factual
position about assurances. During the
term of the present Lok Sabha, a total
of 2363 assurances wefle given up to
the end of the last August-September
session. Out of these, 2077 have been
implemented. That means that over
88 per cent of the assurances have

been implemented. Apart from the
outstandings from these, there are
some assurances relating to earlier

years, 6 from 1962, 11 from 1963 and
8 from 1884. I would not like to
divulge more about this except to say
that on the question of the foreign
exchange business, perhaps your Sec-
retariat also has written to the Minis-
ter concerned; I have also written so
many demi-official letters. I may
tell you that we are chasing these
assurances like anything ay present.

Shri Harl Vishnu Kamath:
them a hot chase.

Bhri Satya Narayam Sinha: But I

would like to inform my hon. friends
that if I do not succeed in getting

Give

DECEMBER 1, 1863
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these assurances implemented by
these Ministries concerned, it will be
difficult for any other agency, il net
impossible, to have them implement-
ed. I assure you that we are chas-
ing these things like anything, and
particuiarly 1 have requesied the
Ministries concerned. 1 have written
to some of my hon. colleagues that
if they do not implement the assur-
ances, then I shall have to name those
defaulting Ministries.

Shri Hari Vishnru Kamath:
point of clarification. What is the
normal period for implementation—
two months?

. Mr. Speaker: 1 would only observe
this much, that some of them have
been ou!standing for a very long
time. Therefore, either those assur-
ances should be implemented or at
least some explanation given as to
why they are not being implemented,
why it has not been possible to im-
plement them for sp long.  Some-
thing must be done.

Shri Hari Vishnu EKamath: In this
session.

On a

Mr. Bpeaker: [ do not say that

Shri Batya Narayam Sinba: T would
like to supplement what you have
said. Certain assurances apart from
the Central Governmcnt departments
concerned, relate to States and some
public undertakings. Tha! is &lso
ture,

Shri Vidya Charan Shukla (Maha-
samund): How can he give an assur-
ance on behalt of the States?

Shri Satya Narayan Sinha: They
have been written to many g time.
If they do not reply. T think this Par-
liament will also be helpless to take
any action.

Shri Harl Vishnu Eamath: We are

not helpless. We can bring them to
book,

Shri Satya Narayan Sinha: If shey
do not reply. what can we do?

Bhri Dajl: On a point of clarifica-
tion. The Minister's statement has
made it clear that there i= a clear
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case of breach of privilege, The
matter has already been taken yp by
our Secretariat with the Ministry.
If a Ministry chooses not to reply in
respect of a matter on which we seek
information, 1 think it is a clear case
of breach of privilege. It ig clear
from the Minister's statement that
the Finance Ministry has chosen not
to reply. Apgain and again, the
matter has been taken up with the
concerned Ministry. 1 would like to
have your guidance as to when I can
raisg an issue of breach of privilege
against the Ministry of Finance for
not giving reply to our question.
How long have we to wait? From
the facts already disclosed, there is a
clear case made out; I move that the
Minisiry of Finance by not replying
to our question hag commilled a
breach of privilege.. ..

Mr. Speaker: Order, order. Un-
less I get notice, I cannot allow it;
1 cannot accept oral notice.

8hri Dajl: No, Sir. There is a
clear ruling that when a matter aris-
es on the floor of the House, we can
raise a question of breach of privi-
lege.

Mr. Speaker: If he gives notice in
writing, I will consider it.
Shri Daji: All right.

et emR (wET) weaw
wgeg, avt qeft wEEm & qamar &
IR AR HFo Y ¥Tawar d |
® g s AT g v W Oy grew
T T & 7w §, o fore e Qe
BRI R A
T AT H gaeqi §

Mr. Speaker: 1 have not allowed
him. g IwTFTAFATY

8hri Vidya Charan Shukla: On &
point of clarification. ...

: Shri C. Subr i
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and Drought
Conditions (M)
Shri Hari*ishnu Kamath: He is
on the panel or Chairmen.
Mr. Speaker: Let it go.
finished.

It is

12.38 hrs.

MOTIONS RF: (i) FOOD SITUA-
TION AND (il) SITUATION
ARISING OUT OF DROUGHT
CONDITIONS.

The Minister of Food and Agri-
culture (Shri €, Subramaniam):
May I crave your permission to have
a4 composite motion, combining my
own motion and the motion given
notice of by Shri Kishen Pattnayak
ang others, because then there could
be a discussion of the food situation
as well as of the situation arising out
of drought?

Mr. Speaker: He might move his
motion first. Then | will ask Shri
Kishen Pattnayak also to move his
motion. Then the hon. Minister can
make his specch.

Shri S, M. Banerjee (Kanpur):
Shri Kishen Pattnayak should also be
allowed to make o speech simultane-
ously.

Shri Harl Vishnu Kamath (Hosh-
bad): Two speech simultane-
ously?
Mr. Speaker: No.
SBhri C. Subramamiam: 1 beg to

move the following:

“That the Food situation in the
country be taken into considera-
tion™,

ot fewn qowrae (Frawge): &
R Ny —
“fie wf ol & enefe o
78 & afcorraearen www
% A oA ¥ oTew
Fegfar & a1 & faw fwar
iy



